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and English versions) published in 
Notification No. S.O. 43T(XT In  
Gazette of India dated the 7th July, 
1978, under sub-section (4) of
section 27 of the Interesf-tax Act, 
1974. [Placed in Library. See No. 
LT-2589/78 ]

(0) A copy each of Notifications 
Nos. Q SR. 390(E) and SOT'S) 
(Hindi and English versions) pub-
lished in Gazette of India dated tEe 
31st July, 1978, together with an ex-
planatory memorandum, rescinding 
the provisions of Notifications Nos. 
13-Customs and 14-Customs dated 
the 7th January, 1978, under section 
159 of the Customs Act, 1962. 
[Placed tn  L ibrary See  No. LT- 
2590/78]
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Hanjans (CA)
1ZJ5 in*.

MESSAGE FROM RAJYA SABHX
SECRETARY: Sir, 1 have to report 

the following message received from 
the Secretary-General of Rajyv 
Sabha:—

“In accordance with the provisions 
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the 
Rajya Sabha I am directed to 
enclose a copy of the Coast Guard 
Bill, 1978, which has been passed 
by the Rajya Sabha at its sitting 
held on the 2nd August, 1978.”

12.154 hrs.
COAST GUARD BILL 

As passed by R ajya Sabha

SECRETARY; Sir, I lay on the 
Table of fBe House the Coast Guard 
Bill. 1978, as passed by Rajya Sabha.

12 16 hrs

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

T h r e a t  t o  l i v e s  a n d  p r o p e r t i e s  o f

HARIJANS IN KANJHAWALA VILX.ACF,
ne ar  De l h i

SHRI V M SUDHEERAN Allep- 
pey): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may make 
a statement thereon:

“The reported situation prevail-
ing in Kanjhawala village, near 
Delhi, directly threatening the lives 
and properties of Harijans.”
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHHT DHANIK LAL MANDAL): 
Sir. one hundred and twenty families 
of Harijans and other landless persons 
were allotted land in village Kanjha-
wala, Nangloi Block in the Union
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Territory of Delhi in 1970 n ils led 
t0 litigations at the instance of the 
oflfcr lend owners on DM ground 
the land alloted was earmarked as 
gWctfrig grouflfd for cattle Fullest 
protection and assistance has, how- 
eVe¥, been provided to the allottees to 
cultivate their lands and to remain 
undisturbed in their possessions In 
November, 1977, police protection was 
provided to the Hanjans to cultivate 
their land Ih July, 1978 also similar 
police arrangements were made and 
tractors were provided to enable all 
allottees t0 plough their land It is, 
however, a matter of deep regret that 
an incident occurred on 7th July in 
which six Hanjans and two non- 
haryans sustained injuries. Twenty - 
three non-Hanjans were arrested in 
two cases FIR No 578 under sections 
147 128, 149, 427, 323 IP C  and FIR 
No 579 under sections 147, 148, 149 
552, 323 IP C  registered at Police 
Station Nangloi in this connection 
The ploughing operations have since 
been completed by the allottes There 
have been no further instances of 
any breach of peace Adequate police 
arrangements have been made -fo 
maintain peace and order Efforts are 
also being made to find an amicable 
solution by discussion with represen-
tative groups While GovernmenT are 
determined to ensure that no allottee 
is dispossed or otherwise harassed by 
use of any force and that peace is 
maintained in the village, Government 
also realise that such village disputes 
can find lasting solution only on the 
basis of goodwill and understandig 
It is towards this and that Delhi Admi-
nistration is making necessary efforts

*HRl V M SUDHWERAN I have 
carefully gone through tltfe stafBHBBB* 
made by the Minister But I am sorry 
to say that it is nothing but a routine 
statement Nothing has been spelt out 
regarding the steps to be taken by the 
Government to diffuse the tense 
afa&ospfaeite there and to settle the 
utfwe permanently in Kanjahawala, a 
very serious situation is prevailing 
Thetfc is a (fftBgerous threat to the 
ltwee end properties of Hwrljan* And 
teaslon is being mounted «p, *fey by

day The poor landless Harijans and 
poor people have been persecuted by 
the rich lahcUosds by evesfr means 
The repressive attitude of ihe land-
lords and the caste-Hindus of the 
village is mainly responsible for the 
unwanted tension there The land-
lords have been openly fighting 
against the allotment of 120 acres of 
Gaon Sabha land to some Harijans 
and landless families ln 1970, the 
Dttfti Administration had allotted an 
atfre each to 120 landless families, out 
of which M are Harijan familes, 
under the “Land for the Landless” 
scheme Ever since the landlords of 
the village started claiming that the 
allotment of the Goan Sabha land 
has deprived them of the gracing 
fields for their cattle Their claim is 
totally baseless

The village had over 1800 bighas of 
grazing land of which only 600 bighas 
was allotted to the landless in the 
village Even jn this a mere 160 bighas 
were allotted to the Hanjans and the 
rest to EHe landless and other castes 
However the vested interest did not 
like even this small concession to the 
Harijans and were bend on robbing 
them of their land The landlords’ 
attempt was to prevent the allotment 
of land to the landless

Much of the blame for the current 
elms lays with the authorities The 
shortsightedness of the Delhi Admini-
stration and many loopholes in its 
Land Reforms Act is mainly respon 
sible for the present crisis

The allotment had been made on a 
five year basis 9o that once the five 
year period Ts expired, the landlords 
could put pressure on them and take 
back {heir land Now the Harijans 
are in possession of the land They 
had to cultivate their land in the 
presence of police They are not over 
(fomandtog anything They demand 
What thfey legally and morally deserve 
to tftet The "surplus land also should 
be distributed to the landless Harijans

Now the situation is getting worst 
The landlords have collected a lot of 

money because they aft rich people,
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they cttti accumulate money themsel-
ves. They are keeping a large num-
ber of' goondaa wim them; they are 
taking gobndas from the neighbouring 
places, from the borders' of l&jaethan, 
Haryana and other places. Even the 
landlords did not allow the Harijans 
to draw water from their wells. On 
July 7, the landlords had brutally 
beaten up Harijans resulting in serious 
injuries to them including two women. 
The landlords have imposed a social 
boycott against the Harijans and their 
children are beaten up in the schools. 
How inhuman is their treatment. 
Their children go to the primary 
schools and they are beaten up there 
for small excuses. The Harijans are 
finding themselves in an awkward 
situation. They have stopped send* 
ing their children to the schools.

Though the Delhi Administration 
posed themselves as the protectors of 
the Harijans, the prominent leaders 
of the ruling Janata Party are strong-
ly supporting the landlords. In this 
regard, I have to mention that Mr. 
Rohthas Singh, a Member of the Me-
tropolitan Council and a prominent 
Janata Party leader and two Haryana 
Janata MLAg attended the meeting of 
the landlords.

Sir, the Janata Party is not sincere 
is tackling the problem of Harijans; 
they are not sincere in safeguarding 
the interests of the poor Harijans. It 
is evidently convinced from their at-
titude from the Belchi incident to 
Kanjhwala. The Kanjhawala inci-
dent is nothing but a Paft of the 
countrywide atrocities on Harijans.

The rich landlords have their 
powerful lpbby in the Janata Party 
ang this lobby is practically control-
ling the litome Department. Even 
npw, after the cadet of Mr. Charan 
Sjpgh, the Home Department and the 
Delia Administration is under the 
grip of the powerful landlords* lobby.

MB. SPEAKER: This is not a speech.
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SHRI V. M.' SUDHEEkAK: In this 
regard, I would like to request the 
tibh. Pftfhe Minister thrdtigh you, 
I'Vfcnt to hkn? Wh&h'er tfye G&vem- 
nietft ate considering to send a par-
liamentary committee to have on the 
spot study of theMpltuation and report. 
The main issue must be settled per-
manently so that the land allotted to 
the Harijans must be given to them 
permanently, I want to know the 
steps taken to ensure that surplus 
lands are allotted to them permanen-
tly, including steps to amend the Land 
Reforms Act. I should like to know 
from the hon. Minister the steps that 
have been taken regarding protection 
of land and properties of Harijans. 
Finally I should like to know from 
the hon. Minister what action had 
been taken against the culprits invol-
ved in the atrocities on Harijans?

(’T r̂r) 1  w«*rw 
vnr n «nf^ *0 $ wKIPmhw, 

ft ihfrt p Pf wq#
wr*«r $ i r t  fa? vr .

MR. SPEAKER: You can only
raise a point of order. This is not 
allowed under the rules.

PROF SAMAR GUHA (Contai): 
His name has been mentioned by an 
hon. friend! you may allow him

MR. SPEAKER: His name was not 
mentioned by him.

SHRI PHANIK LAL MANDAL: 
All protection had been provided to 
the allottees there; they are both 
Harijans and non-Harlans. All police, 
protection had been given to plough 
their land, sow their land and reap. 
Except fpr one unfortunate incident 
for which I have regretted, the hon. 
Member has not pointed out any 
other incident; that is except for the 
incident of July 7, i078, the hon. 
Member has not pointed out a



the country. What happened in 
Bihar? What is happening in Maratb-

263 Threat to Vtm  AUGUST 8. 1978 and proptrtU* to 264
Harijans tCX7 ~

[Shri Dhank Lai Mandal] 
single instance to show that
there has been any lapse on
the part of the police and the Delhi 
Administration. Therefore, Z gay that 
all protection has been provided to 
the allottees; the lands are in full pos-
session of the allottees; they are 
ploughing the land, sowing and they 
are reaping the harvest. Therefore 
there is no justification to say that 
the administration has not taken care. 
As regards defusing the situation, all 
steps have been taken at the level of 
the CEC, Lt. Governor and at other 
levels. All steps have been taken by 
them separately and jointly. With 
both parties of the village, Harijans 
as well as non-Harijans, land owners, 
so many dialogue have been held; so 
many discussions have been held; in 
the last day there was a dialogue bet-
ween both the parties and the Chief 
Secretary of Delhi Administartion I 
can assure the hon. Member there is 
no need for apprehension on this 
ground. The law and order situation 
is fully under control. We think that 
it will be settled amicably We want 
to see that it is settled amicably. If 
there is a dispute in the village bet-
ween different parties, we are trying 
that both parties should come together 
and settle that dispute peacefully and 
amicably. The Delhi Administration 
is taking steps in this direction.

SHRI V. M SUDHEERAN: He has 
not answered the question whether 
they are consideirng amendment of 
the Land Reforms Act.

MR. SPEAKER: That requires
examination; they cannot say just 
now.

PROP. SAMAR GUHA: I must 
really congratulate the hon. Minister 
if he really succeeds and brings about 
an amicable settlement of the dispute. 
I want now to draw the attention 
of the Prime Minister who happens to 
be the Home Minister now. Th? situa-
tion as it appears developing at 
Kanjhawala village is fraught with 
serious threat, particularly in the 
background of happenings all over

wada and other areas. This is appa-
rently a class conflict between the 
landless and the land owners. It i» 
taking the shape of caste conflict— 
conflict between the Harijans and 
non-Harijans. I have a fear that it 
will lead to a conflict between the two 
communities. Predominating commu-
nity is that of the landowners. They 
have already arranged themselves and 
they are in a militant mood. You 
might have noted that very recently 
there had been a big panchayat or 
gathering of the big landwoners. Pan-
chayat assembled at Kanjhawala. 
Land owners from distant places came 
there and it was a big rally of the 
landowners. They have taken almost 
a militant posture against the land-
less people. These Harijans, who are 
absolutely helpless poor people, they 
are very few and have very few sour-
ces to defend their interests. They 
had also their Panchayat. But 1 do 
not know what their Panchayat will 
mean.

I will draw the attention of the 
respected Prime Minister that this is 
a test case for the Janata Govern-
ment and the Janata Party about their 
willingness, about their determination 
to see that the interests of the landless 
people are defended by all means. 
Why I say that it is a test case because 
it is just under the nose of the Central 
Government. It is just a few miles 
from Delhi.

There have been two big rallies, 
very big rallies of thousand^ and 
thousands of people who had assemb-
led from different places. The situa-
tion has become very delicate. The 
incident that took place may lead to 
certain kind of explosion as happened 
in Bihar and some other places. For 
that reason I earnestly appeal to the 
Government to take very careful and 
cogent steps to keep vigilance upon 
the developments there.



la  this background X want * few 
thing*:

1. Vou have said that land was
distributed among 125 familial
What is the quantum of land that
waa distributed in total?

MR. SPEAKER: He mentioned—
120 acres.

PROF. SAMAR GUHA: At the
time of distribution, had there been 
any dispute about this land and the 
grazing lands?

Are there still any surplus lands 
and if so, will the surplus land be 
distributed to these landless Harijans?

Yom have said that they will be 
given protection in regard to plough-
ing end sowing Will you provide 
necessary protection to the cultivated 
crops? Landowners can destroy the 
crops w hich have been cultivated 
with the help of mischief mongers. 
Pleas» see that the lands which have 
been cultivated will be protected. 
What steps will you take at that time 
of harvesting? Trouble can take 
place at the time of harvesting

Yo i have said that you are trying 
for a a amicable settlement. What 
type of amicable settlement you are 
trying to arrive at? Frankly speak-
ing I have not so much faith in Bu-
reaucracy. Bureaucracy is dominated 
by class conscious people. They are 
interested in the dominating class of 
landowners which is a powerful com-
munity. It makes the situation very 
bad. Therefore, leaving the matter to 
the Lt. Governor or the District 
Authorities will no do. I will appeal 
to you to see that the leaders of all 
the Opposition parties and M Pj are 
requested to g0 to that place for dis-
cussion with the people there and to 
see that this situation which is deve-
loping there may not explode into an 
ugly affair as it has happened in other 
parts of the country. I will request 
the Prime Minister to intervene.
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THE PRIME MINISTER (SHRI 
MORABJI DESAI): X can very well 
understand the anxiety of the hon. 
member, but I do not know what the 
Members of Parliament will do by 
going there. They might even aggra-
vate  the whole thing without under- 
standing it. But 1 do not prevent 
them from going there; if they want 
to go, I will give police escort if they 
are afraid. If they can do it volun-
tarily then I can understand it. Gov-
ernment are deeply conscious of the 
strife there and the inimical attitude 
of the land-owners and are giving full 
protection to these people and will 
continue to do so, until the other party 
gets reconciled to the whole situa-
tion and does not afterwards create 
any trougle. Until then full protec-
tion will be given. It is the bureau-
cracy which is doing it. Please do 
not go on abusing the bureaucracy 
all the while

SHRI P. K. KODIYAN (Adoor): 
Sir, I fully agree with Prof. Samar 
Guha that a very tense situation pre-
vails there and it may worsen further 
if adequate protective measures are not 
taken, Kanjhwala is not an isolated in-
cident. Throughout the country for the 
last one year and more, there has been 
a fierce offensive by the landed class, 
the landlords, to deprive the Harijans 
and other sections of landless people 
forcibly of the land allotted to them 
not only for cultivation but even for 
house sites. We are reminded of the 
horrible incident that happened some-
time ago in Kannodia village in Rat- 
lam district in M.P. where four Hari-
jans were killed on the spot m their 
field when the landlords attacked 
them with deadly weapons. Similar-
ly, we are reminded of the incident 
at Chmnaogirala village m Andhra 
Pradesh where a landless Harijan 
cultivator, Subbarao, was speared to 
death and several others injured 
Such things have happened in Bihar 
and several parts of U.P. and else-
where in the country. You will be 
surprised to know that in one of the 
villages in MJP. cattle were led by the 
landlords to the standing Crop of the
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Harijans to the accompaniment of 
band and music. Can you imagine it? 
When the cattle started destroying 
the fruits of tbe Harijans’ labour, the 
landlords and their boys were dancing 
and singing. What is happening in 
Kanjhawala is part ef the offensive 
that the landlords have launched 
against tbe Harijans and tbe rural 
poor. The Minister said that suffi-
cient steps have been taken to main-
tain law and order and provide pro-
tection to the Harijans and after the 
July 7th incident, no untoward hap-
pening h a s  taken place h i that village.
But I would l ik e  to draw the atten-
tion of the Minister and the Prime 
Minister that on 30th July there was 
an assembly of the landlords in that 
village, after which a tense situation 
has arisen A highly provocative 
leaflet was distributed at that meet-
ing. Highly inflammatory speeches 
were made The Minister says, the 
Government is anxious and is taking 
steps to find an amicable settlement 
to the dispute But I fail to under-
stand what is the dispute at all The 
Harijans are justified, legally and
morally, in demanding full protec-
tion, and also full facilities for carry-
ing on their cultivation and their law-
ful activity.

The landlords say that nobody has 
the authority to distribute the gaon 
sabha lands. They went to the court 
the court rejected their demand. Then, 
the landlords said that by alloting 
this land to the Harijans, they had 
been deprived of grazing land for 
their cattle. It is absolutely untrue, 
because 1400 acres of pasture land are 
still with the landlords to be used for 
grazing purposes.

The bon. Minister says that they 
are trying their best to find a settle-
ment. 1 do not know how he can 
easily find a settlement when power-
ful elements in his own party are be-
hind this. The Xisan Sangharsna 
San&ti* th eso-called samlti of the 
landlords, has dadded to wage a war 
against «the Harijans, to take away
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the lawful land from them. Jt»e Sec-
retary of that samiti is an R8§ acti-
vist.

MR. fegftAK&R: Calling attention 
ahoiiid not be Converted Into a de-
bate.

SHRI P. K. KODIYAN: I am con-
cluding

Another member who participated 
in the kisan assembly was a Metropo-
litan Councillor. Be pi * BLD man. 
With these1 powerful elements in the 
rulmg party behind the landlords, I 
do not know the hon Minister can 
easily find a solution

In view of this developing situation, 
I would like to ask the hon. Minister 
whether he would be prepared not 
only to give protection to the Hari- 
jans to cultivate their land, but also 
to give this land, which has been 
given now on a five year lease basis, 
on a permanent basis so that the 
landlords cannot raise any dispute.

Secondly, may I know whether 
Government would be prepared to 
take away from the landlords the gaon 
sabha land which is under their ille-
gal possession? Hundreds of acres 
are still under the illegal possession 
of the landlords?

Thirdly, may I know whether the 
Government would provide full finan-
cial and other assistance to the land-
less Harijans and other sections of 
the landless people to carry on their 
cultivation?

SHRI DHANIK LAL MANDAL: 
Government is aware of the facts to 
which the hon. Member has drawn 
attention. All these rallies are going 
on, on the side of the landowners and 
also the Harijans. Government is 
aware of It, but as regards perma-
nent tenancy rights, the allottees can 
take action according to the law and 
get them. There is the Delhi Land 
Reforms Act Under that Act certain 
things have to be done. These allot-
tees can take action according to tbe 
law and«et them. There is Thrf'Delhi



Land fieiarm* A0t. Mndfcr that Act oer- 
tam things have to be done. These al- 
lotees can take those steps and get the 
permanent WrtMntttort rights accord- 
in gto the Act.

As regards the gram sabha lands, 
as the hon. Member has pointed out, 
there are 1800 bighas not acres, of 
which 600 bighas were allotted to 
these 120 families, and still 1260 
bighas are left, and according -to the 
Delhi Land Reforms Law, only the 
tram mlbha has the right to allot the 
land.

As regards financial help, the Prime 
Minister has assured the House that 
till th«» situation is reconciled 0r an 
amicable settlement is reached Gov-
ernment will provide all protection to 
the Haryana
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^wt«n vtwm-«nrr h t «  frw
^  I ’

A *r? wprm |  fa firhft w  * «g®?r»*r

IfT an  ̂ gTWfy ^TTt IfT Vtf ^W5 *($
1 , HftR %5ft»r ay  y
irfraRT % RT«r ̂  »pt h vtfw

«pt% iftr «̂pgi^ siYj^ftnr 
qfrff<»% A < ^  «T?rtW ^ «̂ TT ^T^JTJ 
ftp WT w t  W* ’Tft t.

^  r̂fT̂ nert fwfir <ftr  cq ;
^  wt  ? «rw w  ftroFTH
ttw mft I . wr fWt ̂  »ft sn# Ht r̂ftrw

aftw ww *iw : «wne*n % %w

p̂WPT fft I  ( 120 <rfV<Tt t # 6 7  ?ftŴ  
|  %frt 53mH-̂ ftiswr t  t *w&rfr*5 f̂tr-

vr m  t, fftwft '
«t Wfrrftwft |  t 

9 m  im p  fa 3*m* «nr ^faartt 
qftwiw f*w nfipi ^ I ^  *

^ ««ft «<ft WTHT fTVT̂ /T V wyH^
m  *  swrftvt m mrnftmt * <rfevr 
f, wftwrrft wfwrt in<?r vr# t  fW j»g 

vx*t WF W
v tfA v fv m  f«i^ i «r? ww m $ «

isî t irv »H5 Hwm I; fp anTT *rtr
I  vwTF

OTwy» |,  T^Tc^nrtwm 
fwim f p n  ^ fv ^ ^
^vnwf^nt f r f t r w r t w  «

•fr tw lw w ’WWW : <ft
1970 #fW«IT, fftPW7«TO«Wt I9t7
^ mi vit 7

sit vftnt^mv 
^  flF . .

: 1977*f*»*IT
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MR. SPEAKER. No question Is 
allowed

(Interruptions)

MR. SPEAKER Don’t record 
• • •

P t w  A n n  nnwiw * w k * *^tw f 
*Wt w «t  #
fiwr i ^(wTianmriwT^W rq: i
m nr  n^nr : i «nr

f**r 377«5t #f?m |  i

Oo # 0  *wf • (fWfRT )< tnft 
*f?ft *rgto? vrawnr t  •

12 51 hrs

MATTERS UNDER RULE 377

( i ) Ri po s t e d  Irre gularities  a t  Sh a h - 
j e h a n pu r  Ord na nce  F a c t o r y

•ft wbt finmr (mmnst^r ) wrw 
»nfrr*r, f fa m  3 7 7 * wtfarir* qflwHrfrg

JffW frfav  ^WtTfVWPrirtTffTWT 
•rr wtpt fanwr v̂rfffT g 1

wnr wnjsr foraWfr inrvm r, 4 im vx 
*ar*r, xm  m i w f  v?m «rftarfircmwt 
«ftr wf* % Pnto farf* 3"r* ffr nf
1 1 *«r m«p PraWt wngggty c A qz
vt  anrTajTJR u*n $ ^rr fftfiwt qv

wm w r ^ f s n i W t S w  ir
wrrrm «n t t o  t  «ftr to tt  *r»ir* ft nf 
| i  ijwwh «n* m  mmr 
|  tcftr* &t tMkm mr*r vr*
wnr «fr *nrf *rf m t  w
’jjrtpt gvr i r r  # fpRttr Iwr ¥)■ 
wwrv^r % f^nr ?nrr ftrsfr wrTy f  i 

3?<rm 3 mwr irftrtertartfVipn ft 
fwtr m tnrr gvrtr gxwr <tt <tj t o t  |  
WfT ir*ir<t TWT jtr *nft iff W 
w w i ’ f i  w  v m  firefoft» «*«nr* 

*T? qtnTO Tta wnjta HRRI $ »
Bftawr w  w r «tt 9rt* vk % wwrv

t i k n i ^ i r f ,  ?ft t*wtr war irmft *jt w
TK Ir TOT I  I fqftTTT fpr qppffrTWT 
*Wt in fTfVTH fW^t WT WWW vrfwfft 

nt*r f  1

(ii) N n o  to  m ooanm m  Jam a trvm  
Railway Workshop

«ft w»n w m  ( tf m r ) rarer 
w finw 177» wirt5 |w #  tfit % 

flrmwrc nrpcw* Ht m w i ^  <ftt mnrnt 
•frx: innr w wpt wf*«. •pt’tt vnprr $ 1

flrpr Trnmrtff *n i« 6 2 t wif«m 
wnngx: vr >irnwpr» tjftnn #
w ^ a n v r t J v  v r  w r i t  w  <n*fhr
^wr w vrrvm, *w4l vrftirFRir *̂r w4- 
wbi %■ vmr t o  sftrj Tyr |  Ww wtrtrtrr 
sTTffeer %<r»w^^w%«Rr cWtftrv
finrnr vV wtr sttm fir«rr w i wft Stu fn% 
fvrCtm anr/wyc w w rim  ^  vmwn- 
fevifrvt ify iTinioinrr wn«t<TT{iF ĉ t*iPf<ftfanf 
TTai#f<i«w qfJ7?r ^ vrror 3JHwr tp
I  1

f f t  a r f c f t  j l  q w n f t  I r  t r o t  # « K V  
vmwrsr w vrwrfln 

w r v r t V  s r f t r e « 7 >T I r  w r  %  w f t w f w r  m  rr ftw  
f t i f R  < f t  n *  f rr s T 5f  t  1 ' t t ; ?  ; «  %  O T V  
f f f « n  < n m r  t  ^ v r r  i t  %  w w  W '^ r  x r t c ' t f n f r  
jrftr«spff f t  kv* in srjT fir vrvrt# % »raif  ̂
^  ? n w r  \ n  m a  f w  * r  4 5  j p r r r  
< r r f i r »  « f t  * r ? t  n m f f f  * t  itw r r
v m  9?9TT (>  J935--»«^ * n -

¥f *nryt «•*» 2 2  fire 1

f« % ftlTJ *r tv I- *wt r> wt wx 
%<r vr f*RfrtT Nttt ^rm wfip «rr 1 «rt«pr 
T«% *rm«T*T3*fw?ri?t*ftf?T TOftnf 1 «rfr- 
W*IWFT *TjJ ViTSfT̂TT WHT *T1OTWff OTCTT it
i f*  *nrr 1 1 arl ttk  uft «̂nwr Ir Pmn w
4MMII VT, V̂PT’TT JTft TT THT̂ffTV
ww If VTT*r wnr>nr| fWt vft*rf 1 f*r% 

^rrfw  iir jn»m: f

(v) «rr"T iT«mwm^vT
w r w f i T  Ww nartfinr ww ♦ wr»r 
f̂ nrt̂ ’r ^ Ir arwr *wr 1

TT tmU VpJ
amrnjc t  «m «rr Whr M t «m w, IriM 
wnr # wn̂ ftr r̂wr*nn 1

(it ) wm îT vt f?Nr
w w w w li  w w f r f  w  ^hwt 9«r- 
«rwr 1 1 <rc*3 »rrnwfv vr vm wft *nfv
* ^ * n rr  if Rptt arr twr 1 1 wwr t  
*ft, vnmff fr vnwjr wrwrw

•••Not recorded


